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(,dl Rcprrsen1;r;ivc of rhe Cbha~!is>arh S l a k  Blec~rici~y Board, nr!l Scli>\-+* ihe 
!.anl: 01- :In I:xeru~ivt: Enprnccl. bs v:!,;l~c.:e~- Ilarne Jesign~t,,.' I 

I 
(e) Nornince of !he lleparlmen~ of L a h u r  of the Slate Governnlen; no~.bclow 

-1hc rilnk of an Assistant Commissioner. 

(1.1 Nominee of the Department of Fortsis of [he SIPIC Governmeni nor below 
thc riltlk nI' a Divisional Fores~ Officcr. 

(g 1 Nominee ol' the Dcparlrnen~ of Wakr  Resources or Ihe Stnlc Gnvcmmcnt, 

mlt below the rank of  an Execu;ivc Engineer. 

Ih) N o m i ~ ~ c c  01' !hc Depafirncnl of Public IVurks or rhe Stare Governmcn~. 1101 
below rhc rxnk of an Exccutivc En,' 01ncrr. 

( i )  Norninec of r11c Depadment oFMinernl Resources, of [he Slate Ciovernmellt. 

bcing no( below r he rank of n D is~r ic~  Mining Officer. 

(.j 1 Noininee ill' llie Departmenr ol Agrichlrure u l  rhe Siare Governmcn~, nor 

below [he mnk af a Deputy Direcmr. 

(k) 'Chairpersvli o f    he relevant Local govcmrnent in whosc juri~diciion rhe Proje~t . 
is' proposed lo bc locarcd. or his nominee not below the rank of the 

Commissicner or Cliici Municipal Oflicer in ~ h c  case of an urban body. or 
not beluw h e  rilnk of u C h i d  Execur jve OFFicer in h c  case oTa xila Panchayat. 

(1) No~nincz or the Dcpartmcnt or IIousing and Environmenl of the S ~ a t c  

Gwcrnnlcnl. no1 below the rank of an Assistant Dirccror or  he Town 6r 
Country Planning Organiza~ion. 

- 5 .  (1) Noiwilhs~ondin=, any thing contained in any law enactcd by I ~ C  Legislative Funclions and over- 
riding l ~ o w c r s  n l  ihc Assen~bly of the Stare and for rhc time bcing in force. cach District Commitvc I ) ~ ~ ~ ~ ~ ~ ~  Invcslmcn, 

shall, Ibr the purpose of promoling and facilitating invcslmenh in projecls, Promolion Corm~iills. 

exercisc powcrs of any h a l  Govemrnenr or of any aulhority or agency of 

rhe Srale Ciovernmcnt wirhih the Dislrict, i n  respecl of the following; 

ta) i~llormcnt of land in identified industrial area for the projec~ or 

projects; I 

(h) Idenr ifica~ion, allocarion and facilitation of sourccs of water ;~nd 
o~hcr- ur ililies inclr~di ng clcctri,~ power; 

(C 1 ull approvals in r e s k l  of mailers relating to h e  implcmenradon 
o C I h c projcd from the l ecal govcrnmcnls; and 

(dl  approvals, i f  any. rcla~ing LO matlers concerning !he wclfarc of  
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2 ; (2 )  Thc Uisliicr Commil~cr rllall hold ]ezs~ one rnzc~ins cvery month; 

p- I c ~ \ ~ d e d  .' ihai the Srate Govrmmznl may a1 any l inle rtrluirt: in writing 

thal a mmting af thc Distric~ Committee be held, and thc Commitlee shall 

thcn proceed to hold mee~ing as expendiriously 3s i !  can, bur not later ~ h a n  
sevcn working days in any casc. ro dispose such rnatters as may bc rcrerred to 

it. 

(3) The rnen~bcrs of the Disrricr Comrnitlec shall be jointly and severally 

rzsponsible for thc services specified in Schedule-I1 wi~hin  the 
time period prescribed thcrcin, -provided thai if  he lime period can not he 
adhered-to lor any re;lson, \he investor and the Divisional Committee shaIl 

bc cornrnunica~ed in writing befrlre d ~ e  expiry of rhc pcriod. 

i l l i~ i4 i111131 i t ~ v ~ ~ n i c ~ ~ i  (j. (1)  hi Slarc Cjilvcrnment shall constitute f ~ r  each Kcvcnue Division, 2 

Committee to be designated as thc Divisional Investment Promotion 
Cornmiltee for promnting and cacilit;lling [he impIcrncnta~ion of indus~rial 

i and orher projects; 

(:ouhii[ution or tllr ,?, A Divisional lnvcstmen! Promotion Cornmilre shall consis! of the folto~ing mcmbem. 
Pi r8isio~tnl 11lvcrtlncn t 
Pruntol ion COIIUII~~~LT. namely 

(il) - A Chairperson. who shall be the Commissioner of the Revenue Division. 

(b) Such number of persons. nnl c~ceeding five. as Ihc Stale Ciovr;rnmenl may 
nominatc from the ficlds of industry, uadc and comrnercc, labour and 

education. 

Cc) Colleclor of the Districr in which thc Projecr is proposed. 

Id1 Chairperson of the Chliattisgarh Stn~e EIeclriciry Board or his nomi net: not 

below the n n k  of a Chid Engineer. 

(el Secretary in charge of ma~ter relating to Labour, or his nominec nor below 

the rank of a Deputy Commissioner. 

ir> Secretary in charge of matter relating to ~orests', or his nominee not below 
the ,mnk of a Canservalor of Foresls. 

( P I  Secrctaiy in charge of  mauer relaring ro Water Resources. or his nominee not 

1; below the rank of a Chief Engineer. 

( h )  S c c r c l q  in charge of  matrer relaling to Public Works, ur his nominee not 

below rhc rank of a Superintending E~ginccr. 

( i )  Secretary ill charge of rnatrcr relating to Mining. or his nu~ninee no1 bclow 
' 

[he rank of a lui n: Direuior. 



i k )  Chi~ilperscltl i,!' ~ h c  rclcvant Local Governrncnl In whusejurisdiction rhcProjecl 

1s propostd ro be located. or his nominct not below the rank of thc 
Cornmissionc! or C h i d  Municipal Ufflcer in  the cue  o f  a n  urban M y .  fir 

not hclow ~lic rank or Chief Executive Orficer in the case of a Zila Panchayat. 

ill Swietary i n  charge of rriauer relating ro Hoi~si ng and Environmenl. or his 
nomince not t,410?6; n he rank of a Deputy Dir:cicr of [hc Town and Coun~ry 

Planning Organ~ziaion. 

irn) A norninc~ c;i ;it< Secretary in charge pi the marlei relating ro Industr-ics, not 
belois ll~c ra:,.!: ef a !oinl Djrtcror; whn sllall be rhr: ex-oificiu Convcncr of 
 he Conmiltcr. 

8. 111 Notwithsra~liing anylhing contailled in itny lmv enacted by the I.egislative Fuccrions and ovrr- 
rldbg porvtrs or rtie 

.Asscrnhl;~ (1'' ih? Stctt and for thc ~ i m c  being in rorcc, each Divisional Di visiD riel ,rives tmerrl 

Commiiiec cn;~!i, For ~ h c  purpose of pmmot:ng and facilita!icg invesimen~s. Pn~~urCio!i Co~~lnJLttc. 

excrcisc prnvcrs of any lucal government or of any authority nr agency ~i the 

State Governmcnr wihin the Division, in respect of thc following:- 

(a) idcntificulion and aIIormenr of [and Tor the projccr OF proje6; 

09 idcnr ificalion. allwarion and facilira~io~ of sources of walcr and 
n ! h ~  u~ilities including clecrric pbwer; 

( ~ 1  all approvals in respect of mnlrers rel~iing LO lhe implementation 
of the projen from the local governments: 

[dl appravats, if any. relaling to the Chhaltisgarh Environmen~ 

P r o l a i o n  Board; 

Explanation-for Lhc purposes of this clause the Divisional 
corn milt^ shall be deemed IQ bc an Orficcr ~f the Buard for thc 

exercise oi powers delegated by i i .  and 

(el sppruvals. if any, relaring to matters conecrning rhe welfan: of 

labour. 

(2 )  The Divisional Comn~iitec shall hold a t  least one rneeling evcry monih: 

. Provided [ha1 u p n  request i n  wriring by an invcstur, il rnecting of h e  

Divisionirl Cornmi~m may be held w i ~ h i n  two wecks O F  such rtquisirion; 

Prr)viJed !-~~rther ! h ~ l  if no mcctlng is hrld upon such requesi and wirhir~ 
the <.lid period. !he investor shall he inlormcd i n  wiling lhc rcasolis ~hcreior; 



T'ir-:.!dc i ;!!kc. ~ i i a l  [hi.. S!ale Grrvanmzfii -a! c i  ?I:? rime require !r. 

L,, 1 I;I!?:. 1 i i , l :  i k  li!??[!iig ~ f ~ l ; 1 : ~ i i ~ l 5 t ~ v l : ~ l  c : ( j ? ~ ! l ! i i i ~ ~  !;,. :;K!:,> ;,,,:I tiit: ~ L I W I ~ I ~ ! : ~ ~  

? l ~ a l I  thci~ proceed tu held a mccfiny as cxpcnJirio~~~i) 45 i t  can, but rlcl !air::' 

[ha11 secsrl working days in ihn;l case. lo dispose t d  ~ y z . ) ~  matters as may hc 
rci'crr~i; 10 i ~ .  

( 3 )  The n\cinbel.s of Ihe Divis i~na!  Cornmirfcil sl~;:ll be Ju~nr ly arid severally 
rebpnnsihlc !LW providing thc services spccifled i n  Schcdulc 11 wirhin Ific 

L ~ I I I C  p:~-i:)d prcscribecl therein; providcd that i C  the !ime period can no1 be 
aclhzrcd-10 frrih any reason rhe invzsror and ;Iic 5;ar.c Board shall be 

'cii:nm:inicarcd in \%riling before rlie expiry of  rhc iime ptriod. 

The Stiile Govc~~lncn!  shall coristiru~e a Sta~elnvestrncnt Ri>n?oiior: Board for promoring StzLc Inr.cstnleut &o- 

and fiiciIila!ing ttlc irnpleineiltation oT industrial 3116 vrhcr ?rojzccs n~olion Ronrd. 

( 1  )  he ~ra!c~nvesrment ~romotion Board shajl consis1 of [he followiGg members, Constl~ufion or the 
State lnvcsl!nent Pro- 

11emely :- marlon Bnnrd. 

i n )  A Chairperson, who shall bc the Chiel' h5inisr~r af Clihartisgarh. 

(b) A Vice Chairpcrson, who shall be Le Minis~er-in-charge of  matters 

relating to Industries. 

(c) Such member of persons. not exceeding scvcn. as the Stalc 

. Government may nominate from the fields o f  induslry, ~rade and . . 
commerce. labour and academics. 

Minister-in-charge of matters relating 10 Finance. 

(e) Minister-in-chorge of matlers rclating ro Energy. 

( f) Minisrer-in-charge of matters rclating to Labour. 

(g) . Minister-in-charge or mattcrs relating ro Forests. 

(h) Minister-in-charge of malters relating to Watcr Resources. 

(i) Minister-in-charge of matters relaring to Agricullure. 

tj) Minister-in-charge of rnalters relaling lo Public Works. 

( k )  Minisrer-in-charge of marters relating 10 Minerals. - 

. (!I Minister-in-chargc of matters rclaiing lo Local Government 

(1n1 Minisler-in-chirrge of matters relating10 Hcluhingand Environment. 

! n) S[i~ie Minisler-in-uhargz of mallcrs rclat ilig !rl ;~~dustrii:s. 



(01 CtaicT Swrctiirq. of rhc Go~;=::nnmn!: and 

z 
(F) Secreia~y in charge oi rnauc;> c c l ~ t ~ n g  to Ir~dustrie:i !>;.I ..I:-11:-,,fr 

Lame dcsigna~ed. shall c.r-oscio he 1heConvener of rhe Commit rw. 

(2) The Shle Uoard shall have the p w c r  to regrlla~e i ~ s  own proccdurc. I 
Funclioos and oucr- 1 1 ,  (1) Notwiths~anding any~hing containcd in any law enac~ed by thc Lcgislntive 
riding powcrs ul  Ihc Assembly of rht: Stale and for Ihe l ine being in force, the Stalc Board shall. 
Slate l n v u t l l ~ c r ~ l  Pro- j 
1iinli~~1l110ard. for the purpose of promoting and facilitaling investments, exercise powcrs of I 

!he ,Sratc Government or any authority or agency under i t ,  in rcspcci of thc i 
' I 

tollowing: 
4 

4 

(4 Al t propujs that may hc rekr rcd  ru ii by thcl3istrictand Divisional i 
corn n~irlces: i 

(b> All proporals are brmgh~ kfore i t  by rhe invalor. 

(c) To hcar and decide represcntntinns from Invcslors agnins: any 

decision of the Divisional Invzstmcn\ Promotion Commillce. 

Nolhing contained i n  the rorcguing clauscs oFlhis sub-seclinn shall 
prcvent the Board fmm considering suo motu proposals in regard 

lo i weslrnenw in projects; 

Simplifiwiion of proccdurcs of Ihe S l a s  ~ovemmcnt  in d 
any or all tnaucrs relaring to llic investment and thc operadons of 

the project. 

Fixi~rion of Minimum Wgges consislent wilh the wclfarc of labour 
and compcti~ivcness of invwrment in !hc Smte; 

To lake aclion according lo Guvernmcnt policis in  respect or all 

mailers dating lo promotion. r>T jnves[meni. i n  all sec~ors of the 
economy of !he Slale. 

, ( 2 )  ' ~ h e ' ~ o a r d  shall hntd at leas[ one mceling every months; 

Provided l h a ~  upon a rcqucst i n  writing by an inveslor. a meeting of the S~ate  
Board may be held within'two weeks ofsuch requisitioil; 

Pruvidcd iunhcr tha~ i f  no meeting i s  held upon such request and wi~h in  thc 

said l ~ r i o d ,  [he investor shall be informcd in writing the rcawns therc for; 
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CLIRPTER-111 
SERVICES FOR THE INV FSTORS 

12. (1) All proposals for inveslm.ent in the Stale, of various categories as mentioned Points of invcslor 
tonlad. 

in Schedule-1. or any exprcssion of interest in respect of any projwt proposed 
ro b e  located therein, shall be received by the Conveners o t  the District 
Comrni~rce. thc Divisional Cornmittm or rhe Stale Board, as rhe case may 

bc; and. each such Convener shall be designated the Point of Invcstor Conract I .  
! 

' 

at [he lcvcl o l  the Distric~ Cornmiltee w Divisional Committee or the Srate 

! Board. as rhc case may be. 
I I 

(71 The Poin! of InvestorContacr at ench level shail cause tofurnish all information 
in rcspecl of thc proposal as may bc necessary for assisting thc investor lo 

complete all ducumenkition in respccl of the prujccl, and shall thcreafler. a 
soon as rnay bc and in any case not later [han fifteen working days from the 
date of rcccipt of thk proposal, proceed to bring [hiproposal before the District 

Commilree, IIr Divisional Cnmmittee or rhe S~atc Board, as the case may be. 

(3) The Point of Inves~or Contact shall cause the Dis~riclCommiltee or Divisional 
Cornmiuee or  the Srale.Board, as thc case may be, lo process, and give 
approvals whcre necessary, 1.0 the proposal within the time pcriod specified 
in-Si-hedule I [ .  

Thc Point of Invcstor Contacl a t  the Ievcl of the Districl Commjltec or the 

Divisional Commitlee. as thc case, may be, shall convey lo [he Sfare Board, 
ail such ;lpprovals -1ha1 may havc been granlcd by the Committee, stating 
thcrcin reasons for no1 processing or approving olhcr proposals, i l  any; and ir 

shall be the responsibility of the Point of Investor Contacl in his capacity as 
the Convener of rhc Srale Board to place bcforc it  all such proposals, as wcll 
as any proposals rquired to bc preseriled M o r e  the Board for ils approval in 
terms of sub-scction {I )  of section 1 1. 

( 5 )  The Point of Investor Conlact at the level of Districr Committee or Divisional 
Comrnilree or the Stale Board. as rhe c a k  may be, shall ensure hat  the investor 
shalt not be required to conlact any arher agency or'authori~~ of  he 
Government in respect of.any activity required lor rhtsu~xssful establishment 

of the projec~ in the State, unless sb required under any law of [he Parliament . 

for the rimc being in force; anb, to inform the status of the proposal to the 
inveslor ar such regular intervals of timc as thg State Board may decide. 

(6)  The Point of Invesror Contacl shall obtain and formward the appropriate 
approvals or the Slare Invesrmcnl homotionBonrd to 111eCenrrdl Government. 
all such proposals as  may require the recommendations o f  the Srate 

Government or any of its ogeucies for any dccision lo lx made by [he Ccnaal 
,Government. 



Local (:n.ordinaiion 14.. 
Cunu~~illcc. 

(1) 

All  comm~!nl~a!inns in respecrot' !he invenm9nr proposals rhar may bc cnrcrd 

in to with :nvarors, for and on behalf of the agencies or auihorirics of the 

Governmenr. including that on behalf of h e  Local Governmen1 as well as I ~ C  

District Cornmilree OF Divisional Cornmiltee or t he  Stalc Board, as Ihe casc 

may be. shall only be made by the appropriatc Point of Investor Coniact and 

none olher. 

The appropriatePoinloiInves~or Contact shall cause to provide 10 [he inveslor. 

free of any charges, such person or persons, being officers or thc Government 

or any of iu agencies or aulhoritia. to assist the invcsror in any or all such 

aciiviries as may be incidental to the purpose or investment : 

Provided, that any service as may be required, olher th3n thc Invalor 

Filcili~a~ic~n Sert~iccs, shall be paid for by [he investor. on such icc, charges or 

lerms as may be laid down or prescrikd by the appropriatc :luiharity under 

any law, or rules !hereof, for the rime being in force. 

l'hc District Committee or Divisional Cornmirtre or Ihe Stair: B o ~ r d ,  L.; the 
case may be . acting ~hrough the appropriale Poinl of Invzsior Contact. shall 

a1 cvery stilgc in the implcmcn~alion of thc project. and alter ils completion, 

conlinue to assis1 the inveslor, or where appropriare. thc project authoritim, 
for the maintenance or a work environment conducive to succcssful project 
nclivities. 

,There shall be forrncd. upon a rquest  to be made in writing by the invcstor, 

a Local Co-ordination Cornmiltee for a project for the purpnse of rcqolving , 

local issues t h a ~  arise in ~ h c  ~imcly implemen~a~ion of the projecr. 

Fnch such Cornmillee shaII consia of  such persons as may bc nominated by 
the invesror. the Local Government, and ~he '~ tak~overnrnent  or [he Collector 
or thc Districl. 

The Local Co-ordinalion Cornmi~~ec shall meel a1 such limc and place as the 

Cornmiltee may decide. 

The h a 1  Co-ordination Committer: shall, as expcditiously as it may. bring 
lo thc nolicc of the Dis~ict Cornmitt# o i  Divisional Commitlee or thc State 

Board. as the case may be, all matters requiring attenlion o l  the concerning 

Cornrnir~ee or rhe board; which shalt thereupon proceed cxpcdiliously to 

remove such di f f iculh.  

Thc nomince of ~ h c  Collector of  the Districl shall maintain records of rhe 

busincss tnnsacted by !he Local Co-ordination Cornmillee and tnkc ncccssary 

follow up action. 



I S .  No age!lcy c,r authority of the Govcrnmcn~ or the Local Government, as the caw may Coniihti~iy- 

bc, inciuding Sur;c~ibnaries ibercin, r;hall disclose to any other invesio~- or to a pcrsrln 

nor duly au~horized. any informatioa rorming the in[ellectual propeny of  he investor or 

;my orher information regarding the projecl without the consent of such inveslor. 

Provided. rhal all information in respcct of thc terms and conditions of I l ~ e  

invcstment being made in the State and the facilities, if any, provided 10 the investor by 

[he Gnuernment or any of its agcncies or authorities, or by any Lncal Governmenr. shall 
be notifiul by the State Board for information of the public. 

16. Thc provisions of this Act shall apply 10 all invcstmenr proposak thar have been under Transitionel Provi- 

considcrnrion of thc Srarc Governmen[ or any of its agencies, aulhorilies or undertakings do= 

on the dale the Acl comes inlo force. 

CHAPTER- 1V 
OBLIGATION OF THE INVESTOR 

I ? .  Thc inves~or sl~all proceed to hkeacrion under Chapter 1iI of this ACI. only after satisfying Commitment [or 

himself c>r thc fccasibility of inyesling i n  the Staie. In>-cshcnt - 

18. The investor shall undertake to discharge his obligations for the Project Affected Pcrsons Coinmltrnent lor- 
whose land is acquired for the project by training at least on? member of  tach family of pro~ec'  

p o l l s .  
such persons in skills [hat would cnsure employment lo  he person so trained. either 
undtr the .investor or o~hcrwise. 

CHAPTER-V 
EXCEPTIONS 

13. The Dis~rici Commitlcc or Divisional Commitlee or the Stale Board, ;rs thc case may ExcePllonal grounds 
(or rcjeciioa 

- bc. shnll no1 reject i n y  proposal except for r-ns to be communicated in writing to !he 
investor withid seven working daysof such re j~ i ion .  

Providcd furlher. that the investor may submit a revised proposal redressing thegmunds 

of rejection of ihc inirial proposal within a hlnher period o l  fifken working days; and 
any such rcvised proposal shall be deemed 10 be a new proposal for the purpose of 

schedule-11 of the Act. 

26 The Slale Government may make rules for carrying out the purpose of this Act. lo ma-ke rules. 



Thc Inveslment Promatiofl Authoriries referred to in Chapter I1 shall receivc. process and issuc approvals in 
respec1 of appl ications for industrial and olher in va~rnents in the Stateof Chhar lisgarh, as per the following classihcation :- 

Invmlrnent promotion Authority Limit o l  Capital Investment 

State Invcstrner~t Promolion Board (i) All projmt proposals- abovc 

Rs. 100.00 crares. 

. . (ii) All project pmposals below 
Rs. 100.00 crorcs, where [he 
proj~tareafilllsinrnore 
than anc division; 

' Divisional Investmenl Promotion 

Cornmi rtec. 
(i) All proje~c proposals b l o w  Rs. 

100.00 cmres, and above Rs. 5.00 
crores where h e  projcct a r w  Falls 
within thc 'sarnc division; 

(ii) All project proposals below 
Rs. 5.00 crorei, where [he 
project area falls in rnorc 
lhan one dislrict of rhc 
division. 

Dislrict Inveslment Promolion Rs. 5.00 aores or below. provided 
Com~it tee  the cnlire project arm faIb within 

(he same disrric~. 

Eplana tion.: For the purposes of lhis Schtdule, the term "Capital Investment" shall have the same meaning ns under bc .;. 
generally accepred accounting principks, prescribed by the lnslitule of Chartered Accountanl of India. 



The inveslor shall he entirlcd to services from Ihe Investrnenl Promotion Aurhorilies under Chap1e.r 11, wirh in 

the periods of lime indirald againsr cach acrivlly :- 

1 . Prclio~inary Mecting with Convener o f  lhc Board or the Commilrce as the casc may bc within 7 working days 

from d a ! ~ .  .%p r tS~ j~~  of intml. 

2. ftcspnsr: to investor's prows~l within 7 working days from lhe dale of expression fif i n ~ e n i  or 3 working days 

rrom [he date of the Preliminary Mecling which ever is  laler lo be conveyed by the Poinl o i  Invcs~or Coniact. 

-# 

-1. Mcmorarrdum or Undcrsfanding to be signer1 within 15 working days fmm !he date or communic;rtiorr of 

rzsponse 10 ~ h c  prolirsal followed by firm agrzemeric a convenient [;I the investor kt w e n  lhr: inveslm and 

4. Land t ranskr  in ~ h c  case of government revcnue lands, 45 working days from [he date of idenlification and 

applir;lt inn la  he Paint Investor Contacl and pay men1 of value thercof; and Secr ion 4 notificarion for Land 
Acquisi~ion to bc made wirhin 15 working days; land lrsnsfcr rhrough 13riva1e nagoti;tlions would be hcilita;ed 
and oncc scltled between ~ h c  invcstur and the privateland owners h e  mutalion ilnd rcgis~ration form:~lirics 

, shall be cornpletcd within 30 working days all land transfers have ID be cansistenl wirh Consiirulianal and 

1 , sialurory provisions in regard to land in the Vlh Schedulc areas. 

Clcaranccs in respect uf othcr b c a l  Gavernmcnl. or stalulory rquirements of lhc Stale Governrncnr or i rs  
iqencics w rurhorities shall be oblained within a pcriod of 30 working days from h e  dale of land traosfcr. or 
75 working d;tys from ~ h c  date of idcorifica~ion or the silt; which cvcr is earlicr. - 

Arrangc~ncnl for rcquircments a i  infmmrucwe such as p w c r  shall bc made within 45 working days from the 

dare of ~rilnsfer. or 75 working days from rhe date of idcnlifimtion of the sire foi the project; whidt evcr is 

earlier. 

All-recornmendntions such as far mining or environmental clmtiinccs, wherecver required to be Ibrwarded to 
thc Ccnlral Goveynment. shallbe50 forwarded. complete in all respects of dmunicnta~ion, within 45 working 

days frnm lhc dare of ~ransfer of land. or 75 working days from (he date of identification or rhe sitc: ~ h i c h  
evcr is earlier. 

~ re l imin i i r~  Site visir for deciding on the location may bc arrangul rrce of cost i f  so required by the investor 

within 1 inrk ing  days for lhe prelimir~ary rnectings with rhe members of the Board or rhc Cornrniitces. 




